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An

Act further to amend the Customs Tariff Act, 197

¢

e P N A L

SifEe dRacted by Parlifmeiit in’ te Twenty-nifith e
ot India as follows:—

1. (1) This Act may be called the Customs Tariff (Amendment) Act,
1978. '

2y It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.

9 Tn section 4 of the Customs Tariff Act, 1975 (hereinafter referred to 5y 0£1975
as the principal Act)— ' '

() in sub-section (1), for -the words “the produce or manufacture
of the United Kingdom or of such other preferential area”, the words
“the produce or manufacture of such preferential area’™ shall be
substituted; :

(b) in sub-section (2), for the words “the produce or manufacture
of the United Kingdom or of any other preferential area”, the words
“the produce or manufacture of any preferential area” shall be
substituted;

(¢) in sub-section (3), for the words t4Jpited Kingdom” means
the United Kingdom of Great Britain and Northern Ireland and “other
preferential area”’, the words «“preferential area’’’ shall be substi-

tuled.

. 3. In section 7 of the principal Act, in sub-section (1), for the word,
prackets and figure “column (6)”, the word, brackets and figure “column
(5)” shall be substituted.

4 The First Schedule to the principal Act shall be amended in the
manner specified in the Schedule. :
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\{"lii)i‘i’i'a‘" R T AL THE?SCHEDULEL L
(See section &)
PARTI

o In the Flrst Schedule to the pr1nc1pal Act—~

(A) in the Rules for the 1ntemretatlon _

oo i) "in rule-3, for clause (r-) the: follow1ng “clause shall be
subst1tuted namely: — o ~
s, 1 -ixz;, “{c). When goods cannet be classified .by reference to
v -1.{a) or (b), they shall be c1ass1ﬁed under the Heading wh1ch
occurs latest among those which equally mer1t consideration.”

s, oo (i), under the heading “General Explanatory Note”, the
words, brackets and figure “or Lolumn )" s hall be omltted

(B) 1n each Chapter—-«

53 Isﬁuw Eafihpen

that column shall be omitted;

(n) columns (5) and (6) shall be renumbered respect1ve1y as
columns (4) and (5); Muiilafins g Hesds e
Hsde “psuodil) for the,sub: headmg “Other Preferential Areas” occur-

nng above column (4), as so renumbered the sub-headmg “Pre-

ferential Areas” shall be substituted;

(O) (1) in Chapter 4, for Note 1, the fOHOng Néte’ shall be
¢ substituted; namely: — . ... . .

)rh (f

‘1. The expression m11k’ means fullu .creamy ‘on:::skimmed
milk, butter milk, whey, curdled m11k keph1r yoghourt and other
. fermented or amdlﬁed mﬂk’ '

(2) in Headmg No 09. 04/10 in column (2), for the’ words and
' brackets “Spices (including mixed spices)”, the ‘words and brackets
q “Spices (including mixed spices;’ thyme, saﬁron andbay leaves)”’ shall
iw/bg supstituted;
(3)in’ Chapter 10 for the Note the followmg Note shall be
substltuted namely:— .. - N
“sti1 ot Lpds Chapter. only govers Thoqe grams wh1ch have been
nelther hulled nor otherwite worked, however rice, husked,
milled, polished, glazed, parbmled converted or broken remains
2L elassified in this Chapter ; - :
(4) in Heading No. 11.02; in column (2) for the words ‘except

sihusked, glazed, polished  or broken rice”, the words and figures
; é‘except rice falling w1th1n Chapter 10”7 shall be subst1tuted

“{5) 'in Chapter 12;—
\ (1,) in Note 2, after the words Magedds’ of vetches”, tbe
e "brackets ‘and words”® “(other: than thoge - of. the specl,es Vicia
Faba) " ehall be: mserted' T Co oo

, (u) in ‘Note 3, in 1tem (d) for the word “weed—klllers” the
w01d “he1b1c1des” 'shall be substituted; ‘ ’

4 Law—24

(1,) column (4) and the sub-headmg “UK » occurrmg above
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(6) in Heading No. 12.04/08, in golumn (2), for the words “chicory
roots, fresh or dried, whole or cut unroasted; hops”, the words “hop
‘cones and lupulin” shall be substituted;

(7) in Heading No. 12.07, in column (2),—

(i) in the opening paragraph, the word ¥, betel-nuts” shall
be omitted; : C R
st (it) Sub-headinig No. (3) and the entries relating thereto
shall be omitted; R :

‘ (8) in Heading No. 12.08, in column (2), for the words “Locust
BéaﬁS’ tHé words “Chicory roots, fresh or dried; whole or cut,
unroas’ced locust beans” shall be gubstituted;

it
B

(9) in Chapter 13, for the title, the title “Lucs; gwms, resins and
other vegetable saps and extmcts” shall “be substltuted‘

(10) Heading No. 13.01 and the entrles relatmg thereto ‘shall be

oinjtted
& (A1) -for; Heading No...“13.02” in column (1) the Headmg No.
o “13 01/()2” shall be substltuted N

TN

Ratin st

( 2) 1n Chapter 144 m the title, the Words “omd cm'vmg” shall
he rormtted

S

(13) in. Chapter 15—

(i) in Note 1, for item (b), the folléWihg item sﬁall be
R u'Substltuted namely - :

“(b) cocoa butter (tat or ofl) (Chaptér 18)‘”

_(#1). in Note 2, for the word “drugs”, the word “dregs” shall
§ubst1tuted )

“(1#) in Heading No. 16.08/13, in column @

. .. @ for the words “animal or vegetable ofl§”; "the* Ybrds
ST Afanimal or vegetable oils and fats” shall be substituted;

(i) the word “degras” shall be omitted;

(iit) for the words “animil fats”, the words “edlble fats”
: shall be substituted;

(15) in Heading No. 15.14/17, in coluthn (2), after the words
~"not COlOllI‘E‘d,”, the tword “degras;” shall be inserted;

"~ .d6) in Heading No. 16.01/05, in eolurn (2), for  the  wobrds
“Prepared or preserved meat”, the words “Sausages snd the like,
of . meat, meat offal or animal blood; other prepared or preserved

., zmeat? shall be substltuted

(17) in Heading No, 17. 02 for the entry in column (2) the entry
“Other sugars in solid form includifg. glucose and lactose; sugar
-2 :Syrups; not containing added flavouring or colouring matter; artificial

honey, whether or not, mlxed Wlth natural hohsy; caramel” shall be
substituted; :
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Heds 218y in Heading' No; 17.04705, inséolumn:(2); the words “; flavour-
ed or coloured sugars, syrups and wiolasges,”butndt ificluding fruit
]u1ces contammg added sugar. in any proportlon” shall be omitted;

s‘ %()91 (Y

Whissoutm ;419),1m1Headmg NO 18 Ql/ﬂﬁ, 113& leumn (2”)?5&@1‘ the words “cocoa
buttel” the words and brackets “cocoa butter.{fat or oil)” shall be
substltuted

(20) in. I—Ieadlng No 19. 01/08, in column (2), for the words
“ordinary and fine bakers’ wares”, the words “communion wafers,
cachets of a kind suitable for pharmaceutical use, sealing wafers,
rice paper and similar produets; ‘ordinary and fine bakers’ wares”

- :shall be substltuted

(21) in Chapter 21, in Note 1~

Sy in itemy (¢), the word *or’ oceurring at the end shall be
omitted;
) , (i) in item (d) the word “or" snal]. be 1nserted at the end;
RESHEIN N
(m) after Ltem (d), as so amended the fg;l;l,qwlng item shall

be inserted, namely:—
sartianw L

“(e) Prepared enzymes (Chapter 35).”;
(22) in Chapter 25—

(i) in Note 2, for item (g), the following item shall be
substituted, namely:— IR B TR e

. “(g) cultured . crystals. (other than. optical elements)
o welghmg not. less. than two and a half grams.gach, of sodium
chloride or of magnesium ox1de of Chapter 38; optical ele-
50 e aenty of sodium: chlorlde or of magnesfulm oxide (Heading
' No. 98.01); or; . R RO

LT TP (#4) in Notg 3,—

(a) for item (e) the followmg rtem shall'be substltuted
mnamely -

“(e).., naiural magnas;um ca&bemtam ﬁ%nag;}eelte) ;
fused magnesra, dead,—bqrmed {sinfened) . magnesia,
whether or not containing small guantities of- qth.er oxides
added before s1nter1ng, other magnesiur oxide, whether
or not chemically pure;”

N AL A B S R VS8

(b) in item (k), after the Words “after mquldmg” the
words “; natural micaceous iron oxidés:- ]e‘b” $hall be inserted;

(?3) in C‘hap’cer 28-—'

(z) in Note 1, in the opening paragraph for;'the words “Except

where their context or these Notes otherwise require”, the words

- “Except where the context or these Notes other\mse requires or
requlre” shall be substituted,; "

(u) 1n Note 2 1n 1tem (a) —

o B (a) in sub-ztem (am) the WO;ld “aﬂ:ad” oceurring at the
end shall be om1tted ,
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: (b) af;ter sub-ltem (xm), the fcllowmg ,stlbf'tems shall

(xb) phosphorus pentox1de and phosphomc a01ds,

(ac'uz) red lead and orange lead

(xvn) polysulphldes, f

(xviii) commercial ammonium carbonate containing

ammonium carbamate; and.- ., (e

-~ (xix). commercigl sodium and potassium silicates.”;

(m) in Note 3,— -

) (a) ior 1tem (a) tne followmg 1tem shall\m, substl"uted
SR "A;."namely [P U FLC L 3

B R AR Sy i1 2d
“ (a) sodium, chlorlde and magnesmm oxide, whether

“or ot \.Hemmaliy pure, and other préducts fallmg within
Seclion V,”, : ;

@il himde .o (b) in 1tem (e),ithie 'words “of magnesmm ox1de or” shall
be omitted; e vt et

© (ey in item" ‘( 1) after ‘the” Wdfds “fandt precious metals”,
’che Words “and precmus mctal alloys shal “bie"inserted;
Y Vit b .
i (d) in citemt (q), aﬁter tne ‘words ¢ chemlcally pure”, the
Words “and metal alloys” shall be:insérted;

‘ (e) in item (h) the Words “of magneslum ‘oxide or” shall
Pk bQ Om]!tted SR L ;
: SIESEVS]

(24) in Heading No 28 {)1/58 m Sub-headmg No. (13), in column
i ki J(@)n uafter‘ t @Wm«ds @ compgunds”,} the brackets and

(25) in Chapuer 929

;::(z) m Note 1

(¢) in item (c) sub-item (u) shall be om1t‘§§d and- sub-
items (i) to (vu) qhall be renumbered respec,tl ely as sub-
;1tems (az) ;('uz) = !

" ‘nenllely —

L EJTHI LS o ienim B SIS Pric ]

L (h) the fol]owmg praducts diluted to standard
strengths, for the productlon of azo dyes dla/omum salts,

“touplers used’ for these sa’lts and‘ dlazotlsable amines and
their salts . o rhen Y

L
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wef us sl J,J;L.%ﬁ;ﬁ’el'y'__;l.
(g) enzymes (Chapter 25) 3%

(b) ex1st1ng Jtem (g) shall e relettered as item (h);

B H:;:(C) emstlng Ltcm (h) shall be relettered as item (if);

“y(d) . existing iteny (i5) sha]l be relettered as’ 1tem k);

T (26) ,m‘HHeadmg No. ,29‘01/‘4;.), < ruﬁrm (Z), m the opening

paragraph, 'the word enzymes,” Shdu ,_,rmtted

(27) iin- Chapter 32;:for:Note 2, the followmg Note shall be sub-
s n%tltyztﬁd’ namely:’:-‘r{; S N T, : .
“9. Heading No. 32.04/12 is to be taken to include mixtures
‘& of stabilised’ diaZonivin’ salts and couplers for the productlon of
azo dyes o

péi‘ed p1é'menl’cs” the'” words “prep'ar
ﬁers” shall be subst1tuted

-~ Q) for ‘the title ’ﬁtl:e *stiau be' ‘substitﬁted,

rorae-

“Albuminoidal substences; olues, enzymes”

v ok4); for Note 1, the fol]owmg NObe shall be substituted,

(b) med1caments (Headmg No 30 03),
~biws i sbuow oo (o) enzymatic prepaxratmns for pre-tannmg (Head—
3w babood mnmg No B 01}’03') 5 fnt g vy b Pornd g

}) SNRREY 5—}«‘; A

(d) enzymat1c soaklng or washmg preparatlons and
other products of Chapter 34708

TR O " (e)- gela"n products of the prmtlng mdustry
(Chapter gyt oo

er N“ote 2 the ‘follovvlng Note shall be inserted,

1143, Whis - Chapter also rcovers produ'ét‘s suitable for use
as glues puf up for sale by retail as:gluesiin. ‘packages nott
exceedmg a net welght of 1 kllogram i

sy ron’

(30) for: Heading.No..35.014 QES",i icoluymn ; (1), the Heading No.
i .-and in. Heading No. 35.01/07, as so

~, ﬁgrpended,g ! olur'nn' (2),, tor the words “glues not elsewhere speci-
.; fied.or ;ng:lu,ded” . the words “enzymesy prepared enzymes and glues

ot elsewhere specified or included”, shall. be substituted;
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(31) in Chapter 36, in Note 2, for the words# “Othér combustible
products” applies, only to the f0110w1ng a.r‘uclea, the words ‘The ex-
pression “articles of combustible materials” in thls Q},\‘apter is to be
taken to apply only to shall be substltuted

(32) in Headmg No 36 01708, in column (2),

\\\\\\

) for the words “Exploswes 1nclud1ng detonators and blast-
ing fuses”, the words “Explosives including percussion and deto-
: :nati_ng,;_-caPS; igniters; detonators; defonafing.and safety fuses”
shall be substituted;
(#) for the words “other combustible products”, the words
“articles of combustible materials” shall be substituted;-

: (33) in: Chapter 88, in Note 1, in item (a), in sub<item (2),—

(i) for the word “weed-killers”, the word" “eibicided Ehall _
Ebe substltuted

(n) after the word “rat-poi.sons ,. th,e words “,. plant -growth,
regulators” shall be inserted;

R ) -

)(-?4) in. Chapter 39, in Note 1, in. item (g) for the. Wonds “riding-

; ‘fans or parts bhEI‘EOf” the words’ “r;dmg—crops or parts thereof”
“ghall be substituted;

(35) in Heading No. 40.05/16, in column (2), after the words

“yulcanised or hardened, not elsewhere specified;”; theiswo#ds “vulca-

.. nised. rubber thread and cord, whether or not textile, covered, and

textile thread covered or unpregnated with vulcanised rubber,” shall
be inserted;

(36) in Chapter 44—

(% in’ Note 1, in item (b), for the brackets; word, letters
and figures “ (Heading No. 13.01)”, the brackets, wdx‘d 4hy figures
“(Chapter 14)” shall be substituted;

(i#) in Note 3, for the words “descr1pt10ns of plywood”, the
words “descriptions of fibre bu11d1ng Toard, plyw00d” shall be
substltuted - I :

(37) in Heading No. 48.1/21, in column (2), the words “build-
ing board of wood pulp or vegetable fibre whether ormot bonded with
__natural or artificial resins or similar binders;” shall be omitted;

(38) in Section XI,—

(#). in Note 2, for paragraphs (A) and (B) the followmg,
paragraphs shall’ be substituted, namely:—. . .

o “A4A) Goods classifiable in any Heading in Ghapters 50 to
57 and of a mlxtwre of two or more textile matemals are to
be classified as if congisting wholly of that one textile ma.

sicterial whieh ptredommates in. werght oVer any other single

:obextile material, :

| (B) For the purposes of the above T

“(a) metallised yarn i to Be ticuted &8 a{’émgle tex-

t11e material and its welght is to be taken asUthd % aggre-

“gate of the weight of the testtile atif tretsl E‘é‘fﬁf)ﬁffxénts'

~for the-classification of woven fabrics “‘fﬂét‘al thré”é" is
~ tpbe regalrde?d as 'atektile ‘materialy HGWSRS Jod




(b) whete a Heading refers to 'goods:of :-different
e e . textile materials [for example: (i) silk and waste silk,
5 ‘ 0 ..., {i#) carded sheep’s or lambs’ wool and combed sheep’s
or lambs’ Wool], such materials are to be treated as a
“single textile material”: L

(i) after Note 5, the following Note shalI 'be '":inserted,
mamely:es A

“6. The woven fabrics of Chapters 50 to 57 are to be taken
to include fabrics consisting of layers of parallel textile
yarns superimposed on each other at acute ‘or right angles.
These layers are bonded at the intersections of the yarng by
an adhesive or by thermal bonding.”;

(39) in Heading No. 50.09/10, for Sub-heading No. (2) in column
(2), the following .Sub-heading shall be substituted, namely: —

~:%(2) ‘Fabries, not dlsewhere spe(:iﬁed”'

(40) in Heading No. 57.05/08, in column (2) the words “of
§>z“/‘f“'hf-:‘mp o shéﬂ be omitted; '

(41) in Headmg No. 57. 09/12, in column (2), the words “4pf hemp »
shall be omitted;

(42) in Chaptu 59,—

y ("_f(z) Note 1 shall be lettered as paragraph (A) of that Note
' and after paragraph (A) as so lettered, the followmg paragraph

shall be inserted, namely:—
) L)elé ;Jf’ ¢

‘(B) Throughout this Schedule the term “;Eelt” is to be
taken to include fabrics consisting of a web of textile fibres
“the cohesion of whith has been étihanted by a Stltch-bondlng
Process using Aibres from the web itself’;

Puye pwoid

e _""‘. (u) in Note 4, in item (a), in sub-item (w) for the words
“dfelts, whether or not” the Words “fabrlcs Whether or not felted,”
shall be substltuted

VR TS if‘ﬁt Thrmughout this Schedule, any reference to knitted goods
shall be taken to intlude a reference fo stitch-bonded goods in
Which the chain stitches are formed of textile yarn.”;

(44§ in Section X11, in the title, the word FANS” shall be
Ondftféd: o

(45) in Headmg No 66. (]1/03 in column (2), for the words “walk-
tleks and the Uke”, the words “walking-sticks, canes, Whlps rid-
'crops and the hke” shall be substituted &

1(4,6) in Chapter 67,— ) e
i -().in the title, the word “; fans” shall be Omlt'fed

j (i) in the Note in item (e), the Words “feathér dusters "
! B ' shall be omitted; SRR

o 1978] : Guseoms ‘T ariff (Amendment) 191
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(47) in. Headmg No..67. 01/@5 in column A{2) 5+

(i) after the words “svigs like, ‘and animal hair”, the
woi'ds “and”’ other textile materlals" ‘shall be inserted;

(m) the words and bra rkets “ fans (non—mechamcal)” shall
be omltted

(48) in Chapter 08 in the Note in 1tem (k), after the word and
ﬁgures “Chapter 95”, the words, ﬁcures brackets and letter *, if made
of matenals spec1ﬁed in Note 2(b) to Chap‘ter 95” shall be 1nserted

(49) in Chapter Tl— =

k (4) in Note 2— SRR
(@) 1tem (zy) shall be mmtted
(b) item (k) shall be relettered : as item (29)’

(c) items:i(l):do (g)ishall be relettéred respectively as
1tems (k) to (p)

(n) in Note 4 in the openmd parag‘ranh after the -words
“sintered m1xture”, the words “md an 1ntermetalhc compoun ’
; shalli be inserted; Bl STYRAT a0t e b SN

(50) in Section XV,— o : :

o (@) in Note 1, in jtem, (d) 5 for the words “walklrlg-stlcks and
“the like”,’ the Words i ‘lkmg—stmks canes wh1psf‘ ’rr1d1ng-crop‘s

" and the like” shall’ be’ substituted R e
(i) for Note 3, the ,fonowmg Note shall be substituted,
‘namely——' '

5B C1ass1ﬁcat1on 'ft alloys (other than ferro alloys and .
master alloys:as:defined, in.Chapters 73 and. 74)

~ (a) _an.alloy. of base metals, is to be classified as an
alloy of the metal wh1ch predommates by welght over
each of the other metals '

(b) an alloy composed .of hase metals of th;ls Sectlon
and of elements not fallmc within’ lth1s Sect1on i tp be
treated as an alloy of base metalg of this ‘Séctioh if  the

cooee e ctotaloweight wof sieh-metals: equalgor. exceeds the total
' o Welght of the other elemehts present e tiprds :

(c) in th1s Sectlon the' term “alloys” is 'to Be taken

- to include sintered mixtures qf -metal powders; heteroge-

neous intimate mixtures obtained by meltmg (other than
cermets) and mtermetalhc (ompounds

B (51) in Headlng No /19 in column (2), for the words “Other

articles of copper”. the; LWL “Other art}cles of copper 1nclqdmg{na1ls

: _ tacks, staples, hook- nails, smlfed cramps, studs splkes and drawing
, ~ pins of iron or steel with heads of copper” shill be' ‘substittited;

(52) 'in'Chap'ter "76 in Note "l"'ir\ item’w(;c')‘ “for 't!he" figures and
" word: “0.15 millimetre”, the figures and word~“0: 20 mtllllmetre" shall
-~ be substituted e S B Aloh AR SE b
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&ij“w o)) i“**“*‘i%tefa%a‘ing‘ 691, dt708 W edtunts’ (57867 ety §H8E “other
MBalRHhetats, Sorouaht ot ﬁth‘“ﬁ’g‘fﬂt” Aot ¢ SERYP LHEE dtals
and cermets, wrought or unw¥ought™ shal’l‘”’b’e sEBRHttitda; ariionh

ey 411 He IO @
Ui, 35? Sﬁyi&bn XVL, ,i'ﬁ ’Nof:é '1 L
r{i i

mmrw “iortfotrother :mqugn 1gl>pgm@§95"

f’;&: (S (‘ '

slwﬂ;l befr:wbedm ow
words “for other industrial purposes” shall be subs‘sft@ﬁéﬂ"“

R i

tind" 8¥isr Gipout ower uni
“steam 8" GEhEr “rapbiir p‘oWéi- Unité] whBHREE Tore %Mrﬁm&waﬁng
{J,,;bmlge;rﬁ” Shall be substltuted v ,

A ' 2t i (B0)

T e i edding b, 8 5‘9 i Subt h“ea‘éhng N»d. (2)’% CORInY2)
i, therwhrds < such as ofli'seap or edible fats, artificial plasticil¥¥abber
v ?ﬁ other §11}11la:;' prodgcts electric wires and icables, ropes,
SRR ‘géh €8, ""'af's and” (nga‘re?ﬁe§ ’é‘ﬁ’al’f*be%ﬁﬁ%&” i (20

19}
s “"3‘ bowsT Lty

SESIRE Y YA mi&lﬁadmg N@ \\85‘,& in, qel@mnx (2) for, th

electric. machines and apparatus for cutting”, the wor

{'ii';"ﬁllifj ot

s

(3) in the opening paragraph,—

(¢) the words “and electrié’éii§ FhaGted “‘p}id?égraphlc

-2 o flagh Bulbs shalivbe dmittedy! Cid e )

baskets v

Y i St Y, Y AR ""‘for 'ﬁfduétné%{aérp‘bséé »;dthe

-dusll” fﬁﬁ)’ tr* Hedtity W0, $884Y05, ' 1h Bl V(21 e the iy dFdY “steam. -
bf’i‘x‘fcéi*pbr\ati)n‘é beleFsPahegbrds

quﬁq% “e ectnc '
-ivmielding, thrszing.andysoldering . machines vand. app\ar%gg“@p@“gl}wlarr@
eleﬁmc& or.,,

laser-operated welding, brazing, soldering or cuttmg machines and

 ~oRippbratusiishall be ssuhg;i;i,’suted,; '
“{¥E Fal SiyviLy .
. nade ég MH}eadmg N, 88 18/ 27 if colu )

(b) after. the words “semi-conductor dev1ce‘§?’,”ﬁ‘l§ words

T #lightrerthittinig: diodes;Mishall fherinsgrteds 1+ 1y

(i1) in Sub-heading No. (4), TR W ErEd %Teé‘tricéiﬁﬂlgnlted"

* photographic flash Bulbg?shall beiomitieds. ()

Rl ey N, 7.0, G ‘colufin (2P

{34

(z) 40 the opemng para%r h, f9r the Words and brackets
“invalid’ carrlages fitted With £n‘le‘ai’n 3¢ “tabcHeical propulsion
=r byl inetorisetlor iot) “sdhdwords 1 “invalid .earriages, whether or

el oSepstitatedy o

(#) for Sub-heading No. (3), the. following, Subsheading
] shall be substltuted namely:—

“(‘) I-nvahd Hcarnages W‘hethe »rorqnot motorlsed or

e otherW1se mechamcally prone]led and parts and’ accessories
(RCLEETEPIEI ihi i vhoes Beed ia)

» [ o .
T S EIN .-A{" i,

(60\ for Headmg No. SVQ%fiémnd)‘thexfenbry vm»-eolu‘mn (2), the
’?[fE};ICWFJ’}g shall be_substifuted, namely: —

C o

* riages), not rmiechanically propelled -and- par’ss;thereof”
4 ALW—-——25

vinnagy {14 ofher x?ehmles n(mvciudmgs #railers; and baby car- .

not motorised or otherwise mechanieally. propelled? shall be .
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+ “floating.dogks”, the words “; floating or submersible drilling; or pro-
duction platforms” shall be inserted; - e

(62) in Section XVIII, in the

v i

title, .for the words “SOUND

' RECORDERS AND REPRODUCERS, TELEVISION IMAGE AND
. SOUND RECORDERS AND REPRODUCERS, MAGNETIC”, the
' word§ “SOUND RECORDERS OR REPRODUCERS; TELEVISION

... IMAGE, AND SOUND RECORDERS OR REPRODUCERS” shall be
7 substituted; o

. (63) in Heading No. 90.07, in column (2), after the words “flash-
.- Yight apparatus”, the words and ﬁgures_‘f‘and_ﬂash bulbs other. than
.. discharge lamps of Heading No. 85.18/27" shall ke inserted; =

(64) in Heading No. 90.13, in column (2), after the words “this
. Chapter”, the words “; lasers, other than lasen diodes” shall be in-
. U 4

' wsentgd, . ot n v an T en Ty B ar;?)'E RS ‘1
# (65)-“in Chapte_r 92, in the tﬂ;le, hf{orv thé words “sound'recm'de'rs ’

and reproducers; television image and sound recorders and reprodu~
cers, _'rn'cig'netic”, the words “sound recorders or reproducers; tele-
* vision image and sound recorders or reproducers” shall be substi-
C U tuted; R A I L B

-
1

]

(66) in Heading No. 92.01/13, in column (2), for the words “re-
corders and reproducers, magnetic”, the words “recorders, ot Tepro-
“ducers” shall he substituted; _ o !

© . ....{(67).in Chapter 95,— . .. .. .. .

(i) -for the word “Nore”; the word “Notes” shall. be sub-

| stituted; e o

‘(1) the existing Note shall be numbered as Note 1, and in
‘Note 1 as so numbered,— A '

(a) item (b) shall be omitted; '
(b) items (c) to (i) shall be relettered respectively as
items (b) to (h); o o ) .
. (¢) item (k) shall b.éAfelettve‘red as item (ij);
(d) items (1) to (n) shall be relettered respectively as
items (k) to (m); ' ’
(i) after Note 1 ac so numbered, the following Note shall
be inserted, namely: — : -

9, Tn this Chapter, the vexpl;éss:i‘on “vegetable or mineral
carving material” is to be taken to apply to:

. (a) hard seeds, pips, hulls and nuts _and  similar
vegetable materials of a kind used for carving (for
" example; corozo-and dom); . Tt o st '
‘(b jet (and mineral substitutes for jety, ‘amber,

- meerschaum, - agglomerated amber ° gn_d;;agglomerate'd

P A A S i




-and wor ed unhardened gelatm” shall be substltuted,

P

PN

& 11978] “ Costoms - Lariff- (Amendmen) 195"

(68).im Heading No. 9. 01/08, for the words “worked unhardened
gelatm” the words “wotked vegetable or ‘mineral carvmg matenal

YRR

Diaatie

(69) in Chapter 96, m ‘the t1t1e the words “feather dﬂsters”,v

.. shall be omitted;

(70) “in: Heading Ne. 96.,01/06, in- column (2) the wOrds “feath«?

dusters,” shall be omltted

(71) in Heading No, 98.12/ 14 in column (2), the words “corset
busks and similar supports for articles of apparel or. clothmg accesso-
ries;” shall be omitted;

PART II

i

Heading - Sub-hédding No. and description

‘Duration  whienh
rates: -of duty

Rate

No, . . ofarticle .. .3 Standard - - - Prefétedtial (-, are protective
Areas
(1) () ) W (5)

fese s

In the Fust Schedule to the principal Act-—— v‘ o
(i) 'it Heading No, 08.01/13, after Sub-heading No (5-),,"the
following Sub- -heading shall be 1nserted namely:— -

A

“08.01/13 (6) Betel-nuts “Rs. 3. 07 per “Rs.3. ooper ; . a.::,,,_;

“:7_.03 Molassess

k:logram kllogram ‘

(#)) for Heading No, 14. 01/05 the followmg Headmg shall be
substituted, namely;—

“14.01)05 Vegetable materials.  of

kind used primarily for-pamt le‘t"‘
ing, stuffing or in ‘brushes. )
or in brooms; vegetable pro--

ducts not elsewhere specified

or included:

(1) Notelscwhere specified . 60% . - - .o .
(2) 'Raw vegetable materials R

primarily
m dyemg or in tanning C 40% .. R

(ii4) for Heading No. 17.01, the following: Heading shall be sub-
stituted, namely: -

“17.01 and Cane Sugar
in sohdufgar ’ v
(1) Not elsewhere specificd . 60%
(2) Flavoured or coloured . !oo% A L

(iv) for Heading No. 17.03, the followmg Headmg shall be
substituted; namely:—

© (1) Not clsowhore specificd . 60%: - ..

'(2) Flavoured or coloured 100% " ’ N
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bnshEng Beg o
m"x@?‘?ﬁ gmwm

xg%&@ﬁ@t@gf #ffs :
,,a\w 50 o GbRsT] &1 (59)
7 ;5 )@fﬂ ﬁmal(s%

, (v) after Headmg No‘ A27A14/ 16, the‘ followmg Headmég_ shall be
!ltrféé}t(ia““ﬁame}y;m Geio i

‘27017 Electric current Free

ST T
igi aherRk

L

u'\ﬁm"u 9?‘{ Harls ,

3

1erdisat” @hovpnhHeadingilgen32i0 ead. % Wﬂ%iﬁbﬁ}iﬁﬂ@wmg) Headmg "

shall be substituted, namely; —

Tannmg extracts of vegetable
v origing tanning: (iannic geids) b

nd their derivatiyes, syn
Qiic oigame-tgninng ‘substahéest.
and inorganic tauning subs-
tances; tanning preparations,
whether or not containing
natural  tanning magqri F oo

Enzymatic  preparations for

weee. . pre-tanning... (for example. .of. ..

enzymatlc, ancreatlc or bac-
terial Onlgm

(I) Nthelswherc 8ped;ﬁ, dfjese
(2) Gamb1er

: T T
fiy FISEIL I F Y00

(3) Mineral tanning  and e .
‘tanning, extracts of e N
vegetable. . origin. ...other. . .
than Gambler'

,_\(mz) for Headlng No. 301 105
sﬂbs)cltufed namef'l

JLJ

Xy

29,0106 Condensatwn, polycondens -
S tion ‘sand - -polyaddition pro-
dugksywhather or not:modified
or polymerised, and whether
R or not linear. (for example, . . . .
B ABfin o hhphénq»plasﬁsy; “‘Uam‘ﬂﬁoplas%s\iu I A
' alkyds, polyallyl esters and
other unsaturated: polyesters,

silicones) ; polymerisation 3, ORIt
and co-polymensatxoqﬁ,m'

products (for  example,, .

polyethylene, polytetrahaqu .

ethylenes, polyisobutys

lene, polystyrene, polyvinyl- o U'“‘
chloride, polyvinyl acetate,
polyvmyl chloroacetate and
other  polyvinyl detfVatives,
polyacrylic and polymetha,' .
crylic derivatives, coumiarone

“ indene resins); regenerated‘

P cellulose; cellulose: - hitrate,
. cellulose acetate and other ce~ L )

-dpe oG lede AH!‘W%W%@UF\L%% ahis. 10,71 ob guabieeli wl (8585

other chemical derivatives s Famberiits
of cellulose, .plasticised or not fech I\"“ :
(for example, collodions, -
celluloid); vulcanised fibrewgasres e} Do
‘hardened proteins (for exam-
ple, hardened case m, and har-
dened gelatin); natin'al resins
modified by fusion (xun, )"

wonidae spabwoelie 1oVl (1)

B o veseisy

proins o bapousli e
artificial resins obtalibd by freastuios w bowownt (o)
esterification of natural resins
I .. 9r of sesinic acids (gster gums) sy, - ,,
T i SEANE W?ﬁ,,(; TV
Fh4 ,\L':-Jllz:‘, M; chemical d erat‘lv‘es O LR A ot

tural rubber (for example, S v e
chlorinated rubber, rubber
hydrochloride, oxidised rub-
ber, cyclised rubher); other
high polymers, artifieial resing . |,
and artificial plastié’ ‘materials, "
including alginic ac1d., Ats salts
and’ esters, lmoxyn

s arsidemsls 103 (1)

0 ()
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subs tltuted namely:—

““44..01/28 Wood in the rough, fuel wood, X )

: - woodwaste and:wood charcoal; : ’ S
- wood flour and wood wool;

sawn and dressed g, 15

veneered wood, plywoo ¢ celd -
lular wood, 1mproved wood
and reconstituted wood; fibre,
‘building board of wood or
. other. ~ vegetable material,
-« whéthler or not bonded w1th
natural or artificial resins or
with other organic binders;

spools, hobbins and the like ) )

i1/ voly turnesh Wondar japfales sof i)

wood, not elsewhere specxﬁed
. Q{l Not _glsewhege specxﬁed s

(2) 3F1bre bulldmg board of

-~ 'wood or other vegetable ma-
ter 1a]a_whcther or not honded - )
FiAth THatushliios i AkiEdal ol ool ad v
resing or with other organie )
binders . 100%

RS

ing shall be substituted, namely —

“50.03/08  Silk waste (including cocoons
unsuitable for reeling, silk
noils and pulled or garnetted
rags); silk yarn; silk worm gut
and Imitation catgut of silk:

(1) Not-clsewhere specified 50% plus . December 31st,
. Rs. 8.80 per kilogram 1979.
(2) Silk worm gut and imi- 100% . .

tation catgut of'silk,




